HIGH COURT OF CHHATTISGARH, BILASPUR

Endt.No. _f3& 54  /Checker Bilaspur, dated _Z/ July, 2025
I1-15-12/2017 (Benami Transactions)

Copy of Gazette Notification S.0. 3268(E), dated 17-07-2025 issued by the
Department of Justice, New Delhi with regard to designate the court of Xl ASJ,
Raipur as Special Court for trial of offences punishable under Section 50 (1) of the
Prohibition of Benami Property Transactions Act, 1988 (amendment Act, 2016) for
the entire State of Chhattisgarh in place of the court of VII ASJ, Raipur, is forwarded
to:-

1. The Joint Registrar-cum-P.P.S. to Hon'ble the Chief Justice, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.

2. Private Secretary to Hon'ble Shri Justice Sanjay K. Agrawal, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.

3. Private Secretary to Hon'ble Shri Justice Sanjay Agrawal, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.

4, Private Secretary to Hon'ble Shri Justice Parth Prateem Sahu, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.

5. Private Secretary to Hon'ble Smt. Justice Rajani Dubey, High Court of
Chhattisgarh, Bilaspur, for information of her Ladyship.

6. Private Secretary to Hon’ble Shri Justice Narendra Kumar Vyas, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.

7. Private Secretary to Hon'ble Shri Justice Naresh Kumar Chandravanshi, High
Court of Chhattisgarh, Bilaspur, for information of his Lordship.

8. Private Secretary to Hon’'ble Shri Justice Deepak Kumar Tiwari, High Court of

~ Chhattisgarh, Bilaspur, for information of his Lordship.
9. Private Secretary to Hon'ble Shri Justice Sachin Singh Rajput High Court of

Chhattisgarh, Bilaspur, for information of his Lordship.

10. Private Secretary to Hon'ble Shri Justice Rakesh Mohan Pandey, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.

11. Private Secretary to Hon'ble Shri Justice Radhakishan Agrawal, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.

12. Private Secretary to Hon’ble Shri Justice Sanjay Kumar Jaiswal, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.

13. Private Secretary to Hon'ble Shri Justice Ravindra Kumar AgraWal, High Court
of Chhattisgarh, Bilaspur, for information of his Lordship.

14, Private Secretary to Hon’ble Shri Justice Arvind Kumar Verma, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.

15. Private Secretary to Hon'ble Shri Justice Bibhu Datta Guru, High Court of
Chhattisgarh, Bilaspur, for information of his Lordship.

16. Private Secretary to Hon'ble Shri Justice Amitendra Kishore Prasad, High Court
of Chhattisgarh, Bilaspur, for information of his Lordship.
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Reader to Registrar General, High Court of Chhattisgarh, Bilaspur, for
information.

P.A. to Director/Additional Director, Chhattisgarh State Judicial Academy, High
Court of Chhattisgarh, Bilaspur for information. .

Registrar (Vigilance/l. & E/Judicial/S&A Cell/CPC), High Court of Chhattisgarh,
Bilaspur for information.

The Principal District and Sessions Judge, Balod/ Balodabazar-Bhatapara
/Balrampur-Ramanujganj/Bastar (Jagdalpur)/Bemetara/Bilaspur/Dakshin
Bastar (Dantewada) / Dhamtari/ Durg/ Janjgir-Champa/ Jashpur/ Kabirdham
(Kawardha)/ Kondagaon/ Korba/Koria (Baikunthpur)/Mahasamund/ Mungeli/
Raigarh/Rajnandgaon/Sarguja (Ambikapur)/Surajpur/Uttar Bastar (Kanker), for
information.

The Principal District and Sessions Judge, Raipur with reference your
request letter no. 1090/1-15-1/92 dated 21-03-2025 for information and
necessary action.
The Registrar, Computerization-cum-C.P.C,, High Court of Chhattisgarh, Bilaspur
for information.

All the Joint Registrar, High Court of Chhattisgarh, Bilaspur, for information.

The Additional Registrar (D.E /Administration/Judicial/Classification/
Confidential ) High Court of Chhattisgarh, Bilaspur, for information.

The Secretary, High Court Legal Services Committee, High Court of
Chhattisgarh, Bilaspur for information.

The Budget Officer, High Court of Chhattisgarh, Bilaspur for information.
Section Officer/Incharge, Senior Court Manager/Accounts/ Of/o R.G./Checker/
Protocol /Compliant/writ/ Civil/ Criminal/ Central Filing Section/Supreme
Court Section/ Library/ Pension/Cashier/Cause List/Paper Book/Copying, High
Court of Chhattisgarh, Bilaspur for information.

I/C NIC, High Court of Chhattisgarh, Bilaspur with a direction to upload this
endorsement in the official website to this High Court.
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(Maneesh Kumar Thakur)}
%r_{gisl:rar General
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MINISTRY OF FINANCE
(Department of Revenue)
NOTIFICATION
New Delhi, the 17th July, 2025

S.0. 3268(E).— In exercise of the powers conferred by sub-section (1) of section 50 of the Prohibition of
Benami Property Transaciions Act, 1988 (45 of 1988) and in consultation with the Chief Justice of the respective High
Court, the Central Government hereby makes the following amendments in the notification of the Government of India,
Ministry of Finance (Department of Revenue), published in the Gazette of India, Extraordinary, Part II, section 3, sub-
section (ii) vide notification number 5.0. 5323(E), dated the 16" October, 2018, namely:-

2. In the said notification, in the Table,-
(i) against serial number 5, for the entries under column (3), the following entries shall be substituted, namely:-
«Court of XIT Additional Sessions Judge, Ratpur.”;

(ii) against serial number 21, for the entries under column (3), the following entries shall be substituted,
namely:-

“Special Court {Communal Riots), Jaipur.”.

[Notification No. 117/2025/F. No. 149/144{2015-TPL-Part(2)]
SAMUEL PITTA, Dy. Secy. (Tax Policy & Legislation)

" Note: The principal notification was published in the Gazette of India, Extraordinary, Part I1, section 3, sub-section (if)
vide notification number S.0. 5323(E), dated the 16 October, 2018.
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